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OFFICE OF THE PRINCIPAL DISTRICT & SESSlON§;§@DG*E‘-:m ' \-‘t

SHAHDARA DISTRICT, KARKARDOOMA COURTS,_,DELHl ' ‘
-A --1 ‘Z3

ORDER '---—-— A 31*
The following postings and transfers are hereby made with immediate effect: - Q

S.N. Name of the Official _ W From R , W’ R frit-_--.__.Y .__ _ ..__‘.__. ____u... ._._ . ,_..
$1 ’-“L. Ht

1 Mr. Shivam Sharma, PA, PA in the Court of Ms. Aarushi Parwal, PA ll'l the Court of Mr. Gaurav, DJ-01,
Slo Mr. Dinesh =.lMFC-06. Shahdara District. Shahdara District.

2 Ms. Kavita Kumari, PA PA in the Court of Mr. Gaurav. DJ-O1, PA in the Court of Ms. Aarushi Pan-val,
EC: 69156538 Shahdara District. JMFC-06, Shahdara District.

3 Mr. Vishwajeet Verma, PA PA in the Court of Ms. Karuna Mann, PA in the Court of Mr. Mohit Sharma, ;
EC 146368861 JMFC 07. Shahdara District. CJM, Shahdara District.

4 Ms. Archna, PA PA in the Court of Mr. Mohil Sharma, PA in the Court of Ms. Anushtha
I EC : 73646218 CJM, Shahdara District. lSrivastava, JMFC-O5
5 1- 'iMr. Deepak Kumar,JJ‘A.W JJA.iAsslstantiAhlmad7in the Court of JJAlAssistant Ahlrnad in the Vacant

EC:92485954 Mr. Gaurav, DJ-01, Shahdara District. Court of JMFC NI Act Digital Court 01,
f Shahdara District.

?T;iin?t%Ea;tE5§al. JJX, u A Jilissgtstaaf 'An|mr.=.'ri' in the Vacant_1_JJAIAssistant Ahlmad in lheiCourt or
EC: 250783 Court of JMFC NI Act Digital Court 01, lMr. Gaurav, DJ-01, Shahdara District.

. Shahdara District.
,. L . . . . _ _ __- _-.._ .-_. _ A . ._ _ -.. .
Note:

0 It is further ordered that oificials at S.No.2 & 4 shall immediately report for duties, in the Office Pool as
and when directed by the Administration Branch, Shahdara District. without fall.

0 Transferred officials are hereby stand relieved from their present place of posting and they are directed to
report the place of posting immediately, without fail.

Q Transferred officials shall handover the charge of all the court records in their custody along with the
computer hardware and other peripherals, it any before relinquishing their duty at their respective
transleror place. '

o Non-compliance of the above directions or immediately proceeding on leave all\be viewed seriously
and the official shall be liable tor suitable disciplinary action. \\

(SANJAY SHARMA4)
Principal District & Sessions Judge

L”:-__ L! 82> Shahdara District, KKD Courts, Delhi.

N0. /ADMN./P&TlSHDl'KKDIDELHI/2026 Dated: /Q/of /10913

Copy forwarded for information and necessary action to:
1. The Ld. Principal District & Sessions Judge (HQ), Delhi.
2. The Sr.A.O. (Judi) Admn.l & Admn.ll, Olo the Ld. Principal District & Sessions Judge (HQ), Delhi.
3. The Oiilcer»ln-Charge, Administration Branch, Shahdara District, Karkardooma Court, Delhi.
4. The Acco nts Officer, Accounts Branch, Shahdara District, Karkardooma Court, Delhi.
5. Officers/gificials concerned.
6. Dealing Officials Personal File/LeavefCFt.

. Website Committee, Tis Hazari CourtslKarkardooma Courts, Delhi.
9. PS to the undersigned. '

‘Foaling Official, "LAYERS" Seat, Administration Branch, Tls Hazari u Delhi.

Principal District & Sessions Judge
Shahdara District, KKD Courts, Delhi


